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Open Oiter for acquisition up to 7,680,000 lully paid-up equily shares having face value of 210 each representing
26.00% of the Voling Share Capital (as defined below) of Arunis Abode Limited (“AAL"/“Targe! Company”) al a
price of T35 per equity share Irom the public shareholders (as delined below) of the Target Company in lerms
ol Securities and Exchange Board of India (Substantial Acquisition ol Shares and Takeovers) Regulations,
2011 and subsequent amendments thereto (“SEBI (SAST) Regulations. 20117) by Mr. Ayesh Dharmendrabhai
Jasani (“Acquirer 1"), Mr. Dharmendrabhai Becharbhai Jasani (“Acquirer 2") and Mr. Yagnik Bharatkumar Tank
{("Acquirer 37) (hereinatier collectively referred o as “Acquirers”).

This: Detasled Public Statement ("DPS™) Is being isseed by Mark Corporate Advisors Private Limited
{“Manager”/“Manager to the Open Offter™) for and on behalf of the Acquirers, to the public shargholders of the
Target Company, pursuant to and in compliance with Regulations 3(1) and 4 read with Regulations 13{4), 14{3),
and 15(2) and other applicable requiations of Securities and Exchange Board of India (Substantial Acquisition
of Shares and Takeovers) Hegulations, 2017 and subsaquent amendments thereto (“SEBI (SAST) Regulalions,
2011") pursuant to the Public Announcement ("PA") dated December G2, 2024 filed with BSE Limited ("BSE"),
Securities and Exchange Board of India (“SEBI") and the Target Company in ferms of SEBI (SAST) Regulations,
2011

For the purposas of this Detailed Public Statement, the following terms shall have the meanings assigned to them
below:

{iy “Eligible Equily Shareholders™ shall mean ali the public shareholders of the Target Company. who are eligible
to tender their Equity Shares in the Ofer, other than Acquirers, the existing Promoter Seller of the Targed
Company and any persons deemed 10 be acting in concert (“Deemed PACS") with the parties 1o the SPA (as
defined below), pursuant to and in compliance with the SEBI (SAST) Regukations, 2011,

{ii) “Eguity/Voting Share Capital”™ shall mean the total Vioting Share Capital of ¥3.00,00.000 comprsing of
30,00,000 equity shares having face value of T10 each tully paid up of the Target Comipany on a fully diluted
basis expected as of the 10th (lenth) working day from the closure of the Tendering Period for the Open Offer;

(iii) “SEBI(SAST) Regulations, 2011" shall mean Securities and Exchange Board of India {Substantial Acquisiion
of Shares and Takeovers) Regulations, 2011, as amended;

(v} “Promaoler Seller”/™ Seller” shall mean Deniis Bhupendra Desai,

{v) “SPA"“Agreement” shall mean Share Purchase Agreement entered between the Acquirers and the Selier on
Monday, December 02, 2024;

I.  ACQOUIRER, SELLERS, TARGET COMPANY AND OFFER:

A, Information about the Acquirer:

1. Information about Mr. Ayush Dharmendrabhai Jasani {"Acquirer 1"):

1.1, Mr Ayush Dharmendrabhai Jasani, /o Dharmendrabhai Jasani. aged about 25 years, is a resident of B-402,

Sunmoon Residency, Near Primary School, Bhatha, Dist. Surat, Gujarat-394510. Indiz. His Permaneni

Account Number under Indian Income Tax Act is BTAPJS2870. He is a Matriculate from Gujarat Secondary

and Higher Secondary Education Board, Gandhinagar. He is having experience in hiring and leasing of earth

maving aquipment. His Contact No. s + 91 9874541111 and Email 1D is director@kalind.in

Bcguirer 1 is nof part of any group.

The Met worth of Acquirer 1 is %3,70,57.523 as on November 30, 2024 as certified by CA Umashankar

Kumawai, (Membership No.. 164026), Partner, M/s JMEK & Co., Chartered Accountants (Earfier known

as JMK & Co.) (FRN: 120429W) vide certificate dated December 02, 2024 having office at B-10, Upper

Basament, Western Edga I, Bahind Metro Cash & Carry, Off W, E. Highway, Borivali (East), Mumbai-400066.

Contact Mo, is +91 22 401079784 and Email |0 i infod@jmkco.in,

A5 on data, Acguirer 1 does not hold amy Equity Share in the Target Company. However, Acquirer 1 has

antared into a Share Purchase Agreemaent ("SPA™) 1o acquire 3,217,012 equity shares reprasenting 10.70% of

the Vioting Share Capital of the Tarpet Company from Promoter Seller

2. Information about Mr. Dharmendrabhal Becharbhai Jasani (“Acquirer 2"):

. M. Dharmendrabhai Becharbhai Jasani, 5/o Becharbihal Karsanbhai Jasam, aged about 38 years, 1s resident

of H-1201, Shreepad Park, Arena. Opp. Rajratna Enclave, VTC. Surat, PO: Adatan Dn, Surat, Gujarat-395009,

India. His Permanent Account Number under indian Income Tax Act is ADIPJ22800. He is a Matriculate from

Gujaral Secondary and Higher Secondary Education Board, Gandhinagar. He 15 having around forty years of

experience in hiring and leasing of earth moving equipment. His Contact Mo. is + 91 9825272298 and Emiil

1D Is kalindearthmovers@@gmail.com.

Acguirer 25 not part of any group,

The Mef worth of Acquirer 2 is ¥7,16,28,540 as on November 30, 2024 as certified by CA Umashankar

Fumawai, (Membership No.. 164026), Partner, M/s JMKK & Co., Chartered Accountants (Earfier known

as JWMK & Co.) (FRN: 120459W) vide certificate datad December 02, 2024 having office at B-10, Uppar

Hasement, Western Edge I, Behind Metro Cash & Garry, Off W, E. Highway, Borvali (East), Mumbai-400066.

Confact Mo, is +91 22 401017684 and Email 1D is infoi@imkco.in,

As on date, Acguirer 2 does not hold any Equity Share in the Target Company. Howeaver, Acquirer 2 has

amnared into 2 Share Purchase Agrasment ("SPA™) to acquire 731,488 equity shares reprasenting 24.39% of

the Voting Share Capital of the Target Company from Promoter Seller

3. Information about Mr. Yagnik Bharatkumar Tank (“Acquirer 37):

. Mr. Yagnik Bhargtkumar Tank, 5/o0 Bharatkumar Tank, aoped about 39 vears, is resident of E-1, 1001,
Avadh Copper Stone, Bfs Avadh Uthopia Club, Silent Zone, Airport Road, Surat, Gujarat-335007, India. His
Permanent Account Number under Indian Income Tax Act is AEWPT1533K. He has completed Diploma in
Teadile from Dr. & & 5. 5. Gandhi College of Engineering, Surat, Gujarat. He i3 having around 14 years of
gxperience in dry cargo department of Adani Petronet (Dahej) Port Private Limited, Dahe), Gujarat. His Contact
Mo is + 91 9687695770 and Email 10 is yagnik tank@gmall.com
Acquirer 3 iz nod part of any group.

The Net worth of Acquirer 3 /s $1,12,90,829 as on November 30, 2024 as certified by CA Rushabh Modi,

(Membership No.: 604118), Proprietor, M/s Rushabh Modi & Co., Chartered Accountanis (FRN: 155342W)

vide carfificate dated November 25, 2024 having office at 309310, Kinaro Apartment, Behind Shree &

Samruddhi Building, Makkaipul, Nanpura, Surat, Gujarat-395001. Confact Mo. is + 51 9898667674 and Email

iD is carushabhmedi@gmall.com

A5 on date, Acquirer 3 does not hold any Equity Share in the Target Company. However, Acguirar 3 has

entarad into a Share Purchase Agraament ("SPA") to acquire 10,52 500 equity shares representing 35.08%

of the Voting Share Capital of the Target Company from Promaoter Seller

4. Acquirer 2 is a father of Acquiter 1 and Acquirer 3 15 a Business Associate of Acquirer 1 and Acquirer 2.

8. The Acquirers have not been profibited by SEBI from dealing in securttes, in t&rms of directions issued under
Section 118 of the SEBI Act, 1992 as amended, or any other Regulations made under the SEBI Act.

6. The Acquirars have not been categonzed or declared as: (i) a "wilful defaulter’ issued by any bank, financial
institution, or consortium thereof in accordance with guidelings on wilful defaulters issued by Reserve Bank
of India in terms of Regulation 2(1)(ze} of SEBI (5A5T) Regulations, 2077; or (i} & fugitive economic offendér
under ection 12 of Fugifive Economic Offenders Act, 2018 (17 of 2018) in terms of Regulation 2(1)(ja} of
SEBI {3AST) Regulations, 2011,

7. Thera are no Persons Acting in Concert (*PACs”) for the purpose of this Cpen Offer within the meaning of
Hegulation 2(1}{a)i1} of the GEBI (SAST) Regulations, 2011

B. A5 on date, the Acquirers are neither holding any kind of staka in the Target Company nor are having any
refationship withyinterest in the Target Company, except entering of SPA with the Promoter of the Company for
acquisition of 21,056,000 equity shares representing 70.17% of the Viating Share Capital of tha Target Company
A5 an date, neither the Acguirars nor any of their representatives are on the Board of the Target Company:.

B. Information about the Seller/Selling Shareholder:

1) Pursuant to the Share Purchase Agreement ("SPA™) enterad into between the Acguirers and the Saller on

December 02, 2024, the Acquirers have agreed 1o acguire 21,05, 000 equity shares having face vakue of T10

aach at & price of 31 per equity share representing 70.17% of the Voting Share Capital from the following

Promoter Seller of the Target Company (“Sellers™);

1.2.
1.3

14

2.2,
2.3

2.4

3.2
3.3

3.4

Details of Shares/Voling Rights held by the Selling
Part ol — Shareholders
8r Mame, PAN & Promaoter Pre-Transaclion Post Transaclion
No. Address Group % vis a vis % vis a vis
(Yes/No) | Number |Voting Share | Number | Voling Share
Capital Capital

1) | Mr. Deniis Bhupendra Desai

{"Promoter Seller”)

PAN: AGRPDO01TH

Address: 3402, Raheja : -

Odyssey, Vilage Yes 21,05,000 T0.17T% il M.A.

Magathane, Borivali

{East), Mumbai-400066

Maharashtra. India.

Total 21,05,000 10.17% il N.A.

KA. - Not Applicabie:

2)  The total purchase consideration for the above-mentioned SPA is ¥6,52,55,000. The Acquirers have paid
an Earnest Money Deposit ("EMD™) of ¥1,63,13,750 on exgcution of the SPA, The balance amount of after
adjustimg the EMD will ba paid by the Acquirers to the Selfer upon completion of the takeover formalities.

3)  The above-meantioned Equity Shares are lying in the Demat Account of the Selling Shareholdars, which shall
be transfarred to the demat account of the Acquirers in compliance with SEBI {SAST) Regulations, 2011. The
duly signed Delivary Instrisction Skps_are in the custody of the Manager to the Offer,

d)  The Seller has not been prohibited by SEBI fram dealing in securities, i larms of directions issued under
Saction 118 of the SEBI Act, 1992, as amended or under any other Regulations made undar the SEBI Act,
1992,

Infarmation about the Targel Company-Arunis Abode Limited (“AAL"“Target Company™):

1) The Target Company, bearing CIN LT0100G 294PLCO21 759 was incorparatad on April 08, 1994 in the namea
of ‘M. B. Parikh Finstocks Private Limited' and a Certificate of Incorporation was issued by Asst. Registrar of
Companies, Gujarat, Dadra & Nagar Havell. Thereafter, the Target Company became a Limited Company and
the name was changed to M. 8. Parikh Finstocks Limited” and a fresh Certificate of Incorporation was issued
on October 26, 1994 by Registrar of Companies, Asst. Registrar of Companies, Gujaral. Dadra & Napar
Haveldl. Subsequently, the name of the Target Company was changed 1o Arunis Abode Limited” on November
09, 2020 and a fresh certificate of Incorporation was Issued by RoC, Ahmedabad. Thereafter, there is no
change In the name of the Target Company.

2) The Repistered Office is presently situated al Desai House, Survey No. 2523, Coastal Highway, Umersadi,
Walsad, Kila Pardl, Gujarat-396125. India.

3y The Target Company is enpapged in consulting activities related to real estate.

4)  The Authorized Share Capital of the Target Company is 7,50, 00,000 compnsing of 75,00,000 Equity Shares
having face value of ¥10 each. The Issued, Subscribed and Paid-Up Equity Share Capital of the Targed
Company is $3,00,00,000 comprsing of 30,00,000 equity shares of T10 each fully paid up.

B) The equity sharas of the Target Company are fisted on BSE Limitad, Mumbai ("BSE™) having a scrip code as
526933, The Equity Shares of the Target Company are infrequenthy traded within the meaning of explanation
provided in Regulation 2{)) of the SEBI (3AST) Regulations, 2011, The I5IN of the Target Company i3
INE377DO1018,

B) As on date, the Target Company is fully compliant with the listing reqguirements. Further, there has not been
any penal/punitive action taken by BSE

7 The key financial information of the Target Company basad on the Certified Un-Audited Consolidated Financial
Statements for the six months period ended September 30, 2024 and Audited Consolidated Financial
Statemants for Financial Years: ending on March 31, 2024, March 31, 2023 and March 31, 2022 ara'as

follows:
(Amount i Lakhs, excep! EPS)
As On
FY FY FY

Particulars ““?Rg:' .| sp03.2004 | 2022-2023 | 2021-2022
Total Revenue (including Otherincome) | 21.75 | 17090 |  369.97 |  180.82

Profit/(Loss) for the year/pariod : (17.38) 39,42 17.23 17.13

EPS (2 per share) = (0.58) 1.3 057 057

Net Warth/Shareholders' Fund B20 99 47 38 607,96 5A0. 73
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DETAILED PUBLIC STATEMENT IN TERMS OF REGULATIONS 3(1) AND 4 READ WITH REGULATIONS 13(4), 14(3) AND 15(2) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

ARUNIS ABODE LIMITED

CIN: L70100GJ1994PLCO21759
Registered office: Desai House, Survey No. 2523, Coastal Highway, Umersadi, Valsad, Killa Pardi, Gujarat-396125. India.
Contact No.: +91 9167869000 | Email ID: corporate@arunis.co | Website: www.arunis.co

Details of the Dffer:

The Acqguirars are giving this Open Offer to acquire up 1o 780,000 eguity shares having face value of 10
each, reprasenting 26.00% of the Voting Share Capital of the Target Company at & price of 235 per Equity
share {"Offer Price™) aggregabing to 2.7300,000, payable in cash, subject o the terms and conditions
set out in the Public Announcement (“PA"), this Detailed Public Statement [“DPS™) and the Letter of Offer
("LoF"), which will be sent io the Public Shareholders of the Target Company.

All owners of the Equity Shares of the Target Company registered or unregistered excepl the Acguirers and the
Seller are eligible to participate in the OHer in terms of Regulation 7(6) of the SEBI (SAST) Requiations, 2011,
As on date, there are no other statutory approvais reguired to acquire the equity shares tendered pursuant
to this Offer. I any other stalutory approvals are required or become applicable at a later date before the
completion of the Offer, the Offer would be subject to the receipt of such other stalutory approvals. The
Acquirers. will not procesd with the (Hfer in the eveni such statwtory approvals are refused in ferms of
Regulation 23 of the Regulations.

This Ofter is nol conditional upon any minimum fevel of acceptance by the Eguity Shareholders of the Target
Company in terms of Regulation 19(1) of the SEBI (SAST) Regulations, 2011,

This is not a competing offer In terms of Regulation 20 of the SEBI (SAST) Reguiations, 2011

The Equity shares of the Target Compamy which will be acquired by ihe Acquirers are fully paid up, free from
all fiens, charges and encumbrances and tmgethar with the rights attachad thereto, including all rights to
divigend, bonus and rights offer doclared thereof.

fs on date. there are no instruments pending for conversion into Equity Shares.

The Manager to the Offer viz., Mark Corporate Advisors Private Limited does not hold any Equity Shares in the
Target Company as an the date of appointment 1o act as Manager 10 the Offer. They declare and undertake that
they shall not deal in the Equity Shares of the Target Company during the period commencing from the date
of their appointment as Manager to the Offer fill the expiry of 15 days from the date on which the payment of
consideration to the shareholders who have accapted the Open Offer is mada, or the date on which the Open
[ffer is withdrawn as the case may be

The Acquirers do not have any plans to alienate any significant assets of the Target Company whether by
way of sale, lease, encumbrance or otherwise for a period of two (2) years excapt in the ordinary course of
business, The Target Company's future policy for disposal of its assets, if any, within two (2) years from the
completion of Offer will be decided by its Board of Directors. subject to the applicable provisions of the law
and subject to the approval of the shareholdders through Special Resolution passed by way of postal ballot in
terms of Regulation 25(2) of the Begulations.

As per Reguiation 38 of Securities and Exchange Board of India (Listing Cbligations and Discloswre
Requirernants), 2015 (“SEBI (LODR) Regulations, 20157 read with Rule 194 of the Securities Contract
(Regulation) Rules, 1957, as amended (*SCRR™), the Target Company is reguired to maintain at least 25%
public-shareholding, on confinuous basis for lisfing. If, a5 & result of the acquisition of Equity Shares in this
Open Offer and the Underlying Transaction, the pubfic shareholding in the Targat Company falls balow the
minimum level required as par Buke 194 of the SCRR read with SEBI (LODR) Regulations, the Acquiress wil
gnsure that the Target Company satisfies the minimum public shareholding set out In Rule 194 of the SCRR
In complignce wilh oliver applicable [aws,

BACKGROUND TO THE OFFER:

The Acquirers have entered into a Share Purchasa Agraemant ("SPA") on December 02, 2024 with the existing
Promaoter Seller (“Sellers”) fo acquire 21,065,000 Equity Shares held by him having face value of ¥10 each
repragenting 70.17% of the Vioting Share Capital of the Target Company at 2 price of ¥31 each, aggregating 10
a sum of 26,52 55 000 payable in cash,

Pursuant to &PA, the Acquirers are making this Open Offer in terms of Regulations 3{1) and 4 of the SEBI
(SAST) Reguiations, 2011 to acquire up to 7,680,000 equity shares of face value of 10 each, represanting
26.00% of the Voting Share Capitai of the Target Company at a price of 35 per equity share (“OMer Price"),
payable in cazh, subject to the terms and conditions set out in the PA, this DPS and the LoF that will be sant to
the Public Shareholders of the Target Company,

The Offer Price Is payable In cash, in accordance with Regulation 9(1) of SEBI {SAST) Regulations, 2011,

At present, the Acquirers do not have any plans to make major changes to the existing ling of busingss of the
Target Company axcept in the ordinary course of business. Furthes, the Acquirers may enter into hiring and
leasing of material handling equipment’machineries wsed in the Real Estate sector, etc with the prior approval
of the Shareholders and such other reguiatory authorities as may be required. The Acquirers may reorganize
the present Capital structure of the Company and also further strengthen the Board.

Tha Object of the takeover 5 substantial acquisition of Shares/Moting Rights and taking controd over the
Management of the Target Company.

SHAREHOLDING AND ACQUISITION DETAILS:

The corrent and proposed Equity Shareholding of the Acquirers in the Target Company and the details of their
acquisitions are as follows:

Parti- Share- Shares agreed | Shares acqu-|Shares proposed to| Post Offer sharehold-
culars | holding as | 1o be acquired | ired between | be acquired in the |ing as on 10" working
on PA dale through SPA PA date and | Offer (assuming | day after closing of
the DPS date | full acceptance) Tendering Perio
Mo ol % No ol o Mo of o Mool o Mo ol a
Shares Shares Shares _| Shares ahares
Acquirer 1) Nil [NA.| 321,002 [10.70] Nl | NA,
{Acguirer 2 MNil [NA.| 7.31.488 |24.39] NIl |MNA. | 780000 | 26.00 | 28.35000 | 96.17
Acquirer 3] Wil [NA.| 10,52500 [35.08] Ml |NA.
| TOTAL Ml [N.A.| 2105000 |7097| NIl |MN.A. | 780,000 | 26.00 | 2885000 | 26.17
NA - Not Apolicabile.
OFFER PRIGE:

The Equity Shares of the Target Company are presentty listed on BSE Limited, Mumbai ("BSE") having a
sChp code as 526935, The Equity Shares of the Target Company are infrequantly traded on BSE within the
meaning of explanation provided in Regulation 2{|) of the SEBI (SAST) Regulations, 2011. Tha I5IN of the
Target Company is INEST7DO1018.

The annualized frading furnover of the Equity-Shares of the Target Company dunng Twelve (12) calendar
manths preceding the-month of PA (December 2023 to November 2024) on the Stock Exchange on which the
equity shares of the Target Company are listed is given balow

Total Number of shares traded Annualized trading
I'hme&t::;:mt during the preceding 12 calendar m;!'::ﬂmﬂim turnover (as % of lotal
manths prior to the month of PA number of listed shares
B5E Limited 2,78,692 30.00.000 8.29%

(SOUTCE: Wua bseindia, com)

Based on the above, the equity shares of the Target Company are infrequently fraded on BSE during twelve
{12} catendar months preceding the calendar month in which P& is made within the meaning of explanation
provided in Regulation 2{j) of the SEBI (SAST) Regulations, 2011, a5 amended

The Offer Price of $35 Is justified In terms of Regulation 8(2) of the Requlations on the basis of the following:

Sr. Amount

No. Particulars {In. 7)

a) |Megotiated Price as per Share Purchase Agreement Vil RArl |
The volume-weighted average price paid or payable per Equity Share for acquisition

by |by the Acquirer, during 5¢ weeks immediaiely préceding the date of Public| M.A,
Annauncement

oy | The highast price paid or payable for any acquisition by the Acquirer, duning 26 waeks| . |,

' limmediately preceding the date of the Public Announcement ' T

The volume-weighted average markel price of Equity Shares of the Target Company
for & panod of sixy (60) rading days iImmediately preceding the date of PA as traded

d) |on BSE, being the Stock Exchange whera the maximum volume of trading in the| MA,
ghares of the Target Company are recorded during such period and such -shares
being infrequently traded
Where the shares arg not fraquently traded, the price determined by the Acquirers

8) and the Manager taking into account valuation parameters including, book value, | | #3184
comparable frading muliiples, and such other parameters as are customary for| '
valuation of shares of such companias.

N.A. - Not Applicable.

In view of the parameters considered and presenied in the fable above and in the opinion of the Acquirers and
Manager to the Offer, tha Offer Price of 35 per Equity Share is justified in terms of Regulation 8 of the SEBI
(5AST) Requlations, 2011,

There have been no corporzté actions in the Target Company warranting agjustment of relevant price
parameters.

fis on date, there is no revision in the Offer Price or Ofter Size. In case of any revision in the Offer Price or
Otter Size, the Acguirers shall comply with Regulation 18 of the SEBI (SAST) Regulations, 2011 and all the
provisions of the SEBI (SA5T) Reguiations. 2011 which are required o beé fulfilled for the said revision in the
Offer Price or Offer Size

It the Acquirers acquire or ggrées to acquire any Equity Shares or Voting Rights in the Target Company
during the offér period, whether by subscription or purchase, at a pricé higher than the Difer Price, the Offer
Price shall stand revised to the highest price paid or payable for any such acguisition in tarms of Ragulation
8(8) of Reguiations. Provided that no such acquisition shall be made after the third working day prior to the
commencement of the tendering period and untll the expiry of the tendering period. Further, in accordance
with Regulations 18(4) and 18{5) of the Regulations, in case of an upward revision fo the Offer Price or
to the Dffer Size, if any. on account of competing offers or otherwise, the Acquirers shall (i} make public
announcement in the sama newspapers in which this DPS has baen published; and (i} simuitaneously notify
to SEBI, BSE and the Target Company at its Ragistered Office. Such revision would be done in compliance
with other formalities prescribad under the Regulations

If the Acquirers acquire Equity Shares of the Tarpet Company during the period of twenty-six weeks after
the tendering penod at & price higher than the Offer Price, the Acquirers shafl pay the differance between the
highest acquisition price and the Offer Prica, 1 all shareholders whose shares hawve been accepted in the Offer
within sy days from the date of such acquisition, However, no such difference shall be paid in the event that
such acquisition is made under another Open Offer ender Regulations, or pursuant to SEBI (Delisting of Equity
ohares) Regulations, 2021, as amended, or open markel purchases made in the ordinary course on ihe Stock
Exchange, not being negotiated acquisition of shares of the Target Company in any form

[f there 15 any revision in the offes price on account of future purchases 'competing offers, or any olher ground
it will be done only up to the period prior fo three (3) working days before the date of commencement of the
Tendering Period and woulkd be notified to the shareholders.

FINANCIAL ARRANGEMENTS:

The total funds reguired for the implemantation of the Offer (assuming full acceptance), 1.e., for the acquisition
of up to 7 80,000 fully paid-up Equity Shares having face value 210 each at a price of 235 per Equity Share
i T2, 7300000 ("Maximum Congideralion™).

Im accordance with Reguiation 17 of SEBI (SAST) Regulations, 2011, the Acquirers have opened a Cash
Escrow Account under the name and style of "ARUNIS-OPEN OFFER-ESCROW ACCOUNT® [(“Escrow
Account™) with Axis Bank Limited (“Escrow Banker™) bearing account number 924020070118750 and
deposited an amount of T2,73,00,000, in ¢a&h, being 100.00% of the Maximum Consideration payable, The
Acquirers have authorized the Manager to the Offer to operate and realize the valua of the Escrow Account in
terms of the Requiations. The cash deposit in the Escrow Account has been confirmad vide the Certificate
dated December 04, 2024 issued by the Escrow Banker,

The  Acquirers have adequate financial resources and have made frm financial amrangemanis for
implemantation of the Open Offer, in terms of Regulation 25(1) of the SEBI {SAST) Regulations, 2011, The
Open Offer obligation shall be met by the Acquirers through their own resaurces and no borrowings from
any bank and/or financial institution are-emvisaged. CA Umashankar Kumawat, (Membership No.. 164026),
Partner, M/s JMEK & Co., Chartered Accountants (Earliar known as JMK & Co.) (FRN: 120459W) having
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office al B-10, Upper Basement, Western Edge I, Behind Metro Cash & Carry, Off W. E. Highway, Borlvali
(East), Mumbai-A00066. Comtact No, is +91 22 400071784 and Emall [D Is info@pmkco.n has cartified vide
certificate dated December 02, 2024 that sufficient resources are available with the Acquirers for fulfilling the
obligations under this "Ofer’ in fuil

Basad on the above, the Manager to the Offer is satisfied, (1) about the adequacy of resources 1o meet the
financial requirements of the Offer and the ability of the Acquirers to implament the Offer in accordance with
the SEBI (SAST) Regulations, 20711; and (ii) that firm arrangements for payrmeant thraogh verifiable maans ara
in place to fullill the Offer abligations.

In case of upward revision of the Offer Price and/or the Offer Size, the Acquirers shall deposit an additional
apprapriate- amaunt into-an Escrow Accoent to ensure compliance with Regulation 18(5) of the SEBI (SAST)
Requiations, 2011, prior to effecting such ravision,

STATUTORY AND OTHER APPROVALS REQUIRED FOR THE DFFER:

As of the date of this DPS, to the best of the knowledge of the Acquirers, there are no Statutory Approvals
required by the Acquirers to complate the underlying transaction and this Open Offer. In case, if any Statutory
Approvalis) ara reguired or become applicable at a later date before the closure of the Tendering Pariod,
this Open Ofter shall be subject 10 the receipt of such Statutory Approvalis). The Acguirers shall make the
necessary applications for such Statutory Approvals.

In the event of non-receipt of any of such Statutory Approvals which may become applicable prior to
compietion of Cpen Offer, for reasons outside the reasonable control of the Acquirers, the Acquirers shall
have the right to withdraw this Open Offer In accordance with the provisions of Regulation 23(1) of the SEBI
(SAST) Regulations, 2011

In the event of withdrawal of this (Offer, the Acquirers {through Manager to the Opan Offer) shall issue & Public
Announcemeant within two (2) working days of such withdrawal stating the grounds for the withdrawal in
accordance with Regulation 23(2) of the SEBI {SAST) Regulations, in the same newspapers in which this DPS
has bean published and copy of such Public Announcament will also be sent to SEBI, Stock Exchange(s) and
1o the Target Company at its Registered Office

In case of delay in receipt of any Statutory Approval(s), pursuant to Regulations 18(17) of the SEBI (SAST)
Requlations, 2011, as amended, SEBI may, if satisfind, that detay in receipt of requisite Statutory Approval(s)
was not attributable to any willful default, failere or nagiect on the part of the Acquirers to diligently pursue
such approvals, may grant an extension of time for the purpose of the completion of this Offer, subject to
Acquirers agraeing 1o pay interest for the delayed period, provided where the Statutory Approvalis) extend to
some but not all Equity Shareholders, the Acquirers have the option to make payment to such Shareholders in
respect of whom no Statutory Approval(s) are required in order to comiplete this Open Offer. Further, in case
the delay occurs on account of wilful default by the Acquirers in obtaining any Statutory Approval{s) in time,
the amount hang in the Escrow Account will be liable to be forfeited and dealt with pursuant to Reguiation
17(10) (e} of the SEBI (SAST) Requlations, 2011,

If the holders of the Equity Shares who are not persons resident in India {including NRis, OGBS and reglstered
FPIs and Flls require any approvals (including from Reserve Bank of India (“RBI™), the Foreign Investment
Promotion Board or any other regulatory body) in respect of the Equity Shares held by them, they will be
required to-submit such previous approvals, that they would have obiained for holding the Equity Shares,
to tender the Equity Shares held by them in this Dpan Offer, along with the other documents required to be
tendered to accept this Open Offar. In the event such approvals arg not submitted, the Acquirers reserve the
right to reject such Equity Shares tendared in this Open Dffer,

TENTATIVE SCHEDULE OF ACTIVITIES PERTAINING TO THE OFFER:

Sr. Np. | Wature of Activity
1}  |Date of the Public Announcement

2]

e .

Day & Date""
Monday, Decembar 02, 2024
__Monday, December 09, 2024

T e

| Monday, December 16, 2024

e —— Ll ol Ay e Lo S

Maonday, December 30, 2024

llllll

ey e e ——

4) _|Last date for public announcement for competing offeris)

5) |Last date for receipt of SEBI observations on the DLoF (in the
event SEBI has not sought clanfications or additional information
from the Manager)

6] |ldentitied Date

7} |Last date by which this LoF is to be dispatched to the Public
Shareholders whose names appear on the register ol members
on the Identified Date

B) |Last date by which the committes of the independent directors
of the Target Company is reguired to publish [ts recommendation
to the Pubfic Sharehaldars for this Open Offer

8} !Last dale for upward ravision af the Offer Price and’/or Olfer Size

Monday, January 06, 2025

Wednesday, January DB, 2025

Wednesday, January 15, 2025

Friday, January 17, 2025

Monday, January 20, 2025

10) |Date of Public Announcement for Opening 1he Offer Tuesday, January 21, 2025
11) |Date of Commencement of the Tendering Period (“Offer -
| Opening date”) Wedneasday, January 22, 2025
12) Bate of Closing of the Tendaring Period ("ONer Closing dale”) | Tuesday, February 04, 2025
13) |Lastdate for communicating Rejection’acceptance and payment
of consideration for accepted equity shares or equity share y
certificate/return  of unaccepted share certificates/credit of Tuesday, February 18, 2025
unaccepted sharas to Demat Account
Notes,

M The above tmelines are indicalive (prepared on e basis of tmelines provided under the SEBI (SAST)
Reguiations, 2011} and are subject fo receipt of relevant approvals from vanous statidory/regulatory
authonties and may have fo be revised accordimgly.

fdentified Date is only for the purpose of defermining the names of the Evgible Equity Shareholders as
o such dafe to whom the Lefter of Offer will be sent. If is clarified fhat all the holders (registered or
unregistered) of Equity Shares of the Target Company except the Aoquirers, Prowioter Sefler of the Target
Company, are eligibve (o participale it this Offer any time during the tendering period of the Offer

PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER:

Persons who have acquired Equity Shares but whose names do not appear in the registar of members of
the Target Company on the [dentified Date i.e., the date falling on the tenth (10th) Working Day prior to the
commencement of Tendering Perigd, or unregiziered owners or those who have acquired Equity shares
after the Identified Drate, or those who hiave not received the Letter of Offer, may also participate in this Offer.
Accidental omission to send the Letter of Offer to any person to whom the Offer is made or the non-receipt or
delayed receipt of the Latter of Offer by any such person will not invalidate the Offer in any way

The Public Shareholders may also download the Letter of Offer from the website of SEBI i.e., www.sebi.gov.
in or obtain a copy of the same from the Registrar to the Offer on providing suitable documentary evidence of
holding of the equity shares and their iodio number, DP Identity, Client Identity, Current Address and Contac
Details.

In the event that the numier of Equity Shares validly tendered by the Public Sharehalders undear this Ofer is
maore than the number of Equity Shares agreed to be acquired in this Olter, the Acquirers shall accept those
Equity Shares validly tendered by such Public Shareholders on a proportionaté basis in consuttation with the
Manager to the [ffer.

The Open Offer will be Implemantad by the Acquirers subject to applcable laws, through the stock exchangs
mechanism made available by the stock exchanges in the form of & separate window (“Acquisition Window"™),
as provided under the SEBI (SAST) Requlations, 2011 and SEBI circudar bearing number CIR/CRD/POLICYY
CELLA/2015 dated April 13, 2015, a5 amanded from time 1o time, read with the SEBI circular bearing number
CF/DCR2/CIR/PI2016/131 dated December 09, 2016, as amendead from time to time (“Acquisilion Window
Circulars™) and SEBI Circular bearing number SEBIHO/CFOYDCR-ICIR/PI2021/ 615 dated August 13, 2021
issued by SEBI, &s par SEBI Circular bearing number SEBIHD/CFD/DCR-NGIR/F/2021,615 dated Augusi
13, 2021, a Ben shall be marked against the shares of the shareholders parficipating in the tender offer, Upon
finalisation of the entitlement. only accepted quantity of shares shall be debited from the demat account of
the shareholders. Tha fien marked against unaccepted shares shall be releasad. The detailed procedure for
tendering and settiement of shares under the revised mechanism s specified in the Annaxure to the said
CIrcukar

B5E Limited, Mumbai {*BSE™) shall be the Stock Exchange for the purposa of tendering the equity shares in
the Open Offer.

The Acquirers will appoint a registerad broker as a Buying Broker for the purpose of this Open Offer through
whom the purchases and settlements on account of the Offered Shares tendered during the tendering period
under this Open Offer will be made.

All Pubdic Sharaholders who desire to tender their Equity Shares undar the Offer wiould have to intimate their
respective stock brokers (“Selling Broker") within the normal trading hours of the secondary markat, during
the Tendering Period.

A separate Acquisition Window will be provided by BSE to Facilitate the placing of ordars. The Selling Broker
would be required to place an order / bid on behalt of the Public Shareholders wio wish 1o tender Equity
shares in the Open Offer using the Acquisition Window of the BSE, Before placing the order/bid, the Selling
Broker will be required to mark fien on the tendared Equity Shares, Details of such Equity Shares marked as
lien in the demat account of the Pubdic Sharehcdders shall be provided by the depository to the Indian Clearing
Corporation (“Clearing Corporation”)

As per the provisions of Regulation 40(1) of the SEBI (LODR) Reguiations, 2015, as amended and SEBI's
press releasa dated December 03, 2018, baaring reference no, PR 49/2018, requests for tfransfer of secunfias
shall not be processed unlass the securities are hedd in dematerialised form with a depository with effect from
April 01, 2019, However, in accordance with the circular issved by SEBI bearing reference numbar SEBI/
HO/CEDY CMDA/CIR/P/2020/144 dated July 31, 2020, shareholders holding secarities in physical form are
allowed to tender shares in an open offer. Such tendering shall be as per the provisions of tha SEBI (SAST)
Regulations, 2011, Accordingly, Public Shareholders halding Equity Shares in physical form as well are
eligible to tender their Equity Shares in this Open Offer as per the provisions of the SEBI (SAST) Regulations,
2011,

Equity Shares should not be submittedtendarad to the Managar to the Open Offer, the Acquirers or the Target
Company

The detailed procedure for fendering the Equity Shares in the Open Offer will be available in the Letter of Offer,
which shill be availabbe on the website of SEBI i.e., www.sebi.gov.in

THE DETAILED PROCEDURE FOR TENDERING THE SHARES IN THE OFFER WILL BE AVAILABLE IN THE
LETTER OF OFFER.

OTHER INFORMATION:

For the purpose of disclesures in this DPS relaling 1o the Target Company, the Acquirers have rebied on the
publicly available information and information provided by the Target Company and have not independantly
verified the accuracy of details of the Targat Company. Subject to the atorasaid, the Acquirers accept the
responsibility for the information contained in the Detailed Public Statement and also for the obligations of the
Acquirers as kaid down in the SEBI (SAST) Ragulations, 20171 and subsequent amendmants made thereof.
Pursuant to Regulation 12 of SEBI (SAST) Regulations, 2011, the Acquirers have appointed Mark Corporate
Advisars Private Limited as Manager to the Offer.

The Acquirers have appoinied Link Intime India Private Limited, a3 Registrar to the Offer having Registered
Office at C-101, 1st Foor, 247 Park, L.B.5. Marg, Vikhroli (West), Mumbai-400 083, Maharashira, India,
Contact Mo +91 810 811 4848, Email I1D: arunis.offer@limkintime.co.in; Contact Person: Ms, Pradnya
Karanjakar, SEBI Reg. No.: INROOOODA058

In this DPS, any discrepancy in any table batween the total and sums of the amount listed |5 due to rounding
off and’or regrouping.

Thiz DPS and the PA will also be avaitable on the website of SEBI 6., www.sebi.gov.in,

Issued by Manager to the Offer:

MARK CORPORATE ADVISORS PRIVATE LIMITED

CIN: UB7 190MH2008PTC 181996

40441, The Summit Business Bay, Sant Janabal Road {Service Lang),

Off Western Exprass Highway, Ve Parle (East), Mumbai - 400 057,

Contact Person: Mr. Manish Gaur

Tel. No.: +91 22 2612 3207/08

Email ID: openoffer@markcorporateadvisors.com

Investor Grievance Email ID: investorgrievance@markcorporateadvisors.com
SEBI Registration Nao.: INMO00012128

4
MARK

For and on behalf of the Acquirers:

Sd/- Sd/- Sd/-
Ayuzh Dharmendrabhai Jasani Dharmendrabhai Becharbhai Jasani Yagnik Bharalkumar Tank
(“Acquirer 17) (“Acquirer 2") {“Acquirer 37)

Date: December 09, 2024

Place: Surat

AdBanz

financialexp.epapr.in




